
 

Crl. Misc. Case No.335/2021. 

Present:  Syed Burhanur Rahman, AJS. 
 Lakhimpur, North Lakhimpur. 
 

22/11/2021 

Learned P.P. is present today. Learned counsel 
on behalf of the accused/petitioner namely, Md Muntazul 
Islam is also present. 

This petition is filed u/s 438 of Cr.P.C. praying 
for granting pre-arrest bail to the accused/petitioner 
namely, Md Muntazul Islam in connection with the 
Bihpuria P.S. Case No.1043/2017 corresponding to G.R. 
Case No.3344/2017, u/s 143, 420, 406 of I.P.C. 

As per the ejahar filed by the informant 
namely, Mrs Alijabeth @ Alija on dated 17/11/2017, it is  
alleged that the five accused including the present 
accused were indulged in some fake gold smuggling and 
she was in fact robbed and cheated by those accused in 
the name of selling gold. All the five accused according 
to the ejahar has initially called her to sell the gold at a 
lesser rate and also Rs.13,00,000/- was taken from her. 
However, neither the gold nor the money was returned 
to her. Accordingly, she filed this F.I.R. before the 
Bihpuria P.S.  

Today, the matter was fixed for case diary and 
accordingly, this Court has received the case diary. 

Upon the perusal of the case diary, it is found 
that  vide  order  dated 01/11/2021,  the  bail petition in  
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relation to the co-accused Md Rafiqul Islam  who was 
arrested in connection with the same F.I.R. i.e., Bihpuria 
P.S. Case No.1043/2017 was rejected and the said 
petition was filed u/s 439 of Cr.P.C. Today, one of the 
co-accused i.e., Md Muntazul Islam has prayed this Court  
and that too u/s 438 of Cr.P.C. Therefore, considering 
the materials available on record and also on account of 
the rejection of another bail petition u/s 439 of Cr.P.C. of 
another co-accused, this Court is of the opinion that this 
is not a fit case to grant the benefit of pre-arrest bail u/s 
438 of Cr.P.C. to the accused/petitioner. Accordingly, the 
petition is hereby rejected. 

Disposed of accordingly. 

Case diary/ Status Report/ G.R. Case Record 
may be returned back. 

 

Addl. District Judge (F.T.C.), 
Lakhimpur, North Lakhimpur. 


